
  
 

 
       

 
 

 
          

         

          

          

            

           

          

          

       

          

          

       

         

            

           

         

           

        

   

 

    

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

Cont.Case No.(SH)22/2012
 

BEFORE
 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH
 

16.05.2013 

Mr. Pathak, learned counsel for the respondent No.5 is 

directed to furnish a copy of the affidavit-in-opposition of the 

respondent No.5, wherein there is a serious allegation in Para-12 of 

the Affidavit that the Army Personnel had misled the Court by giving 

incorrect intimation that the Govt. of India had decided to acquire the 

land in question, to Mr. SC Shyam, learned CGC. The statement 

made by the Defence Secretary in Para-15 of the Affidavit if correct, 

would result to initiation of criminal contempt against the Army officer 

or General who had misled the Court. 

This Court hope and trust that senior most officers like 

Defence Secretary might not have filed the Affidavit so lightly. In 

such circumstances, list this case again on 18.06.2013. 

The Registry is directed to furnish a copy of this order 

to the learned counsel for the parties in the course of the day. 

On the next date, the Court may consider and decide 

as to whether the criminal contempt proceeding may be taken up 

against the officer concerned who had misled this Court. The officer 

concerned may be either General or Defence Secretary. 

JUDGE 

Lam 



 
 
 
 

      
                 

 

 

 

    

      

        

            

       

       

  

 

 

 
 

 
 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

CRP[SH]10/2012
 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

16-05-2013 

Heard in part. 

Mr. AS Siddiqui, learned counsel 

appearing for the petitioner is directed to place a copy 

of the Plaint of TS. No. 5(H) of 2002 and a written 

statement filed by the defendant No.1 before this Court. 

List this case again for hearing on 30-5­

2013. 

JUDGE 
S.Rynjah 



 
 
 
 

      
                 

 

 

 

      

    

 

    

 

 
 
 

 
 

 

 
 
 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

CRP[SH]10/2013
 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

16-05-2013 

Perused office note dated 29-4-2013 and 

15-5-2013. Await service report. 

List this case on 6-6-2013. 

JUDGE 

S.Rynjah 



 
 
 
 

         
                  

 

 

 

      

        

        

     

          

        

   

 

      

 

 

 
 

 

 
 
 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

CRP[SH]18/2012
 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

16-05-2013 

Mr. S Dey, learned SC GHADC, 

appearing for the respondent submits at the Bar that 

pursuant to the direction of this Court, the Chief 

Executive Member, Garo Hills Autonomous District 

Council, Tura had handed the concerned record to him. 

The record shall be placed before this Court as and 

when necessary. 

List this case for hearing on 13-6-2013. 

JUDGE 

S.Rynjah 



 
 
 
 

      
       

 

 

 

     
 

 
 

 
 

 
 

 

 
 
 
 
 
 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

CRP[SH]21/2013
 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

16-05-2013
 

List this case again on 20-6-2013.
 

JUDGE 

S.Rynjah 



 
 
 
 

      
                 

 

 

 

      

    

 

 

 
 
 

 
 

 

 
 
 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

CRP[SH]25/2013
 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

16-05-2013 

None appears for the respondent. As prayed for, 

list this case on 20-6-2013. 

JUDGE 

S.Rynjah 



 
 
 
 

      
                 

 

 

 

       

       

         

       

      

       

     

 

        

     

 

       

  

    

 
 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

WP(C)[SH]58/2013
 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

16-05-2013 

Mr. Debnath, learned CGC appearing for the 

respondents submits at the Bar that he had already 

handed over the file to the Government for making 

alternative arrangement. 

Mr. Shyam, learned CGC entered appearance 

on behalf of respondents and stated that the affidavit-

in-opposition had already been filed. 

List this case for final hearing and interim order 

passed earlier shall continue. 

The petitioner may file rejoinder affidavit, if so 

advised. 

List this case on 6-6-2013. 

JUDGE 
S.Rynjah 



 
 
 
 

      
                 

 

 

 

       

       

         

       

      

       

     

 

        

     

 

       

  

    

 
 
 

 

 
 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

WP(C)[SH]59/2013
 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

16-05-2013 

Mr. Debnath, learned CGC appearing for the 

respondents submits at the Bar that he had already 

handed over the file to the Government for making 

alternative arrangement. 

Mr. Shyam, learned CGC entered appearance 

on behalf of respondents and stated that the affidavit-

in-opposition had already been filed. 

List this case for final hearing and interim order 

passed earlier shall continue. 

The petitioner may file rejoinder affidavit, if so
 

advised.
 

List this case on 6-6-2013.
 

JUDGE 
S.Rynjah 



 
 
 
 

      
                 

 

 

 

 

       

        

   

 

 

 

    

 

 
 
 
 

 

 
 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

WP(C)[SH]61/2013
 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

16-05-2013 

Mr Shyam, learned CGC appearing for the 

respondent No.3 prayed for another four weeks time for 

filing affidavit-in-opposition. 

Pray is granted. 

List this case on 13-6-2013. 

JUDGE 
S.Rynjah 



 
 
 
 

      
                 

 

 

 

        

      

     

        

       

        

      

 

        

          

       

  

       

 

 
 
 

 
 

 

 
 
 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

WP(C)[SH]107/2013
 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

16-05-2013 

Mr. S Dey, learned counsel appearing for the 

petitioner submits that the petitioner who is now 

functioning as the Secretary of Village Employment 

Council is likely to be removed without following due 

procedure. Mr. Khan, learned State counsel appearing 

for the State respondent is directed to take instructions 

as to the said allegations within three weeks. 

It is made clear that in the interregnum petitioner 

shall not be removed from the post of Secretary, Village 

Employment Council without following due procedure. 

List this case for motion again on 6-6-2013. 

JUDGE 

S.Rynjah 



 
 

         
                 

 
 

 

 

      

        

         

      

          

        

  

      

      

      

 

     

     

   

     

        

  

       

         

      

     

     

      

   

 

 
 
 

 
 

 

 
 
 

WP(C)[SH]363/2012
 

BEFORE
 
THE HON’BLE MR JUSTICE T NANDAKUMAR
 

SINGH
 

16-05-2013 

Mr. R. Debnath, learned CGC appearing 

for respondent No.17 placed a copy of the report 

which was to be submitted by the Union of India 

before this Court. Registry is directed to place this 

report in safe custody. The report will be opened in 

the presence of the parties when this case is taken up 

for hearing. 

In this writ petition, Mr.R Gurung, learned 

Government Advocate stated that he has the 

instructions from the Government not to file affidavit-

in-opposition. 

Respondent No.8 had filed the affidavit-

in-opposition challenging the maintainability of the 

present writ petition. 

As for the remaining respondents, further 

four weeks time is granted for filing their respective 

affidavits-in-opposition. 

Mr. K Paul, learned counsel appearing for 

respondent No. 14 also made a clear statement that 

respondent No. 14 is not filing affidavit-in-opposition. 

List this case on 13-6-2013 alongwith 

WP(C)[SH]212/2012 and WP(C) [SH] 238/2012. 

The petitioner is permitted to file rejoinder 

if any. 

JUDGE 

S.Rynjah 



 
 
 
 

      
                 

 

 

 

      

       

    

 

      

 
 
 

 
 

 

 
 
 

 

 

 

 

 

WP(C)[SH]30/2013 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

16-05-2013 

As prayed for by Mr. Debnath, learned CGC 

appearing for the respondent, further four weeks time is 

granted for filing affidavit-in-opposition. 

List this case on 13-6-2013. 

JUDGE 

S.Rynjah 


